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Learned bounsel Mr T.N.Singh for,  

the applicant. Learned Sr.C.G.S.0 Mr 

S.Ali for the respondents. 	 0 

The applicant is a senior member 

of the Manipur Civil Service. It has 

been stated-that he was selected for 

appointment to the lAS in the Manipur-

Tripura Joint Cadre on 24.3 .95 and 

that he occupied second position in 

that Select List which was approved 

by the UP92 on 10.10.95. Further, it 

has been stated that there are two 
substantive vacancies in the joint 

cadre as on 30.11.95 and they are still 

vacant. The vernment of Manipur has 

recommended appointment of the appli-

cant to the .I.S by their letter dated 

4.1.96 and the Government of Tripura 

has also concurred to the appointment 
of the applicant in, the lAS. However, 

the Government of India has not issued 

appointment order for appointment of 

the:  applicant to the lAS till date. 

In this application the applicant 

prays for a direction on the responde-

nts to appoint the applicant in the 

lAs on the basis of the selection 
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- . Issue notice on the respondents to 

show cause as to why this ap1ication 

should not .be admitted and relief sought 

should not be granted. 

List on 24.4.96 for show cause and 

consideration of admission. 

Heard dôilnsel of--the parties on the 

interim relief prayer. Pendency of dis-

posal, of show cause and consideration of 

admission of ihis application shall not. 

be  a.bar 1z to the respondents to 

appoint the applicant to the lAS before 

the next selection takes place, if there 

is no special circumstance pteventingr 

the' appointment of the applicant in the 

lAS. 

Copy of this order may be sent to 

the respondent No.1 by speed post at the 

cost of the applicant as requested by 

his counsel. 

Copy of this order be furnished to 

the counsel of the parties. 

Menther 7)fc 
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25.4.96 	Mr S.Alj,Sr.C.G.S.0 for respon- 

dents No.1 and 2. 
Respondent No.3 submitted af i-

davit in opposition on 24.4.96 and 

duly served. The applicant prays for 

adjournment by a letter as he was 

detailed for election duty. 

List on 30.5 .96 for show cause 

and consideration of admission. 
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• 	 30.5.96 	 None present for the applicai 

Mr S. All, learned Sr. C.G.S.C., for the\ 

respondent Nos.1 and 2. None present 

for respondent No.3. 

The 	application 	is 	dismissed 

for default.  

Member (' 
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IN THE CENTRAL ADMINIST TIW 
GAUH&TI BF.NcH : GUW HATI. 

O.A. NO.OF 1996 

Shri B. Badrinarayan Sharma, 

aged about 39 years, 

5/0 late B. Bidyasunder Sharma, 

• 	 M.C.S. Grade-I, at present 

working as Administrative Officer 

in the Power Department, 

Government of M ani pur. 	
.... APPLaC4.NT. 

-VERSUS- 
 
- 

1 • The Union of India represented 

by the Secretary to the 

Government of India, Department 

of Personnel and Administrative 

Reforms (personnel Division), 

North Block, New Delhi. 
S... 	 P0ND&N T. 

2. The Union Public Service 

Commission represented by its 

Secretary, Dholpur house, 

Shahaj ahan lb ad, New Del hi and 

another. 
Pl0FORMA-RONDENT. 

_NDEX 

Si. 	PARTICULAR. 	 PAGE NO. 

C.  
7fr'CI 	

Application of the present 	
1 - 24 

Contd. . .P/li. 
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Si. 	PARLIQJLARS. 	 PA NO. 
No. 

Final Seniority list of the 

M.C.S. Officers including the 

Applicant vide orders of the 

Governor of Manipur being No.22/ 

1/884CS/DP. dated 8.1.1992 

(NXUF -) 

Orders of the Governor of Manipur 

being No.3/9/90-MCS/DP(I) dated 

9/9/1993 for appointing the 

Applicant and others as M.C.S. 

Grade-I on promotion. 

( NNLJ-A/2.  ) 

25 - 27 

28-29 

Notification being No.F.14015/3/ 

94-AIS(I) dated 15/9/1994 for 

appointing 2(two) M.C.S. Officers 

to the Indian Administrative Service 

by the President of India 

( ANNEXU-A/3) 

30 - 31 

Notification being No.F.14015/3/ 

94-AIS(I) dated 16/2/1995 for 

appoint ing Y • Jug mdxo Sing h,. 

N.C.S. Officer to the Indian 

Administrative Service by the 

President of India 

( ANNXUE-A/4  ) 

32 - 33 

Contd. • . P/ui. 
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PARTI WRS. 	 TPAG NO. 

Letter of the Under Secretary(DP), 

Govt. of Manipur being No .3/17/94- 

IAS/DP dated 24/4/1995 to the 	 34 - 35 

Secretary, Union Public Service 

Commission, Dholpur House, 

Shabjahan Road, New Delbi-ilO011 

( ANNEXURE_AL) 
--rT 

Judgment and Order of the Hon'ble 

Central Administrative Tribunal 
36 - 37 

Guwahati Bench : : Guwahati 

dated 27-6-1995 passed in 

41 	
0 A. 102 of 1995, 

( ANIJJR-A/6) 

Copy of the Message issued by the 

Chief Secretary, Tripura Agartala 

dated 27/l/1996 to the Chief 	 38 

Secretary, Manipur, Imphal 

(A1URE-A ) 
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IN THE CENTRAL ADMINISTRATIVE TRI BUNAL 

GAUHATI BN CR : G1LPAHATI. 

o.A. No. 	of 1996. 

• Between : 

Shri B. Badrinarayan Shanna, 

aged about 39 years, 

5/0 late B. Bidyasunder Shanna, 

M.C.S. Grade-I, at present 

working as Administrative Officer 

in the Power Department, 

Government of Manipur. 

PPLICNT. 

- Versus - 

1 • The Union of India represented 

by the Secretary to the 

Government of India, Department 

of Personnel and Administrative 

Reforms (personnel Division), 

North Block, New Delhi. 

••• IPONDEN. 

2. The Union Public Service 

Commission represented by its 

Secretary, Dbolpur House, 

Shahajahan Road, New Delhi. 

Contd. . . P/2. 

' 	
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The State of Manipur rep resented-

by the Secretaxy (Deparlment of 

Personnel), Government of Manipur, 

Manipur Secretariat, Imphi- 795091/ 

.... POORMASPONDNT. 

IN UE MATR OF 

The humble Application of the 

Applicant abovesaid under Section 

19 of the Administrative Tribunals 

Act, 1985, 

Most Respectfully Sheweth : 

1. 	That, the Applicant declares that the 

subject matter of the present application is the 

matter concerning with the appoinbnent of the 

applicant to the Indian Administrative Service by 

promotion ; and as such the Central Administt1w 

Tribunal has jurisdiction to take up the present 

application and also that the applicant is the 

member of the Manipur Civil Service, Grade-I of 

Grntd. . . P13. 
FIDIVT 
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the Govenment of Manipur. The present application 

can be taken up by the Central Administrative 

Tribunal, Gauhati Bench, Guwabati. 

20 	 That, the applicant declares that the subject 

matter of the present application in which be sought 

his redressal is within the jurisdiction of the 

Central Administrative Tribunal, Gauhati Bench. 

3 • 	That, the applicant declares that the present 

application is within the limitation period prescribed 

in Section 21 of the Central Administrative Tribunals 

Act 1985 inasmuch as the cause of action of the 

present application arose on 10-10-1995 on which 

the Union Public Service Commission approved the 

select list of the members of the State civil Service 

V 	 prepared by the (mmittee for appointment in the 

joint cadre of the Izian Administrative Service 

for the States of Manipur and Tripura or on 4-1-1996 

on which the State Goveroment of Manipur sent the 

name of the applicant who se name at Sl .No • 2 of the 

said select list approved by the Union Public Service 

Commission to the Central Government for appointment 

to the Indian Admini strative Service. 

4. 	That, the succinct facts of the Applicant's 

case are tersely put up hereunder : 

(A) That, the Applicant was appointed by 

direct recruitment to the Manipur Civil 

- 

(VF .FflDAViT 

	 contd. . . p14. 
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Service Grade-Il vide orders of the 

Governor of Manipur dated 12.5.83. In 

pursuance of the said appointhient order 

dated 1205.83, the Applicant joined 

his service as M.C.S. Officer and dj-

charged his duties very sincerely, 

honestly, deligently and efficiently 

to the entire satisfactions of his senior 

officers, fellow colleagues and his 

subordinates. The Governor of Manipur in 

exercise of power under rule 28 of the 

Manipur Civil Services Rules 1965 and in 

consultation with the Manipur Public 

Service Commission fixed the seniority of 

the M.C.S. Officers vide orders of the 

Governor of Nanipur being No .22/1/88-MCS/ 

DP Imphal, the 8th January, 1992. 

A true copy of the said final 

seniority list of the M.C.S. 

Officer dated 8.1.1992 is 

enclo sed herewith and marked 

as .Annexure-A/l. 

(B) 	That, after serving more than lO( ten) years 

as M.C.S. Officer Grade-Il, the applicant 

was considered by Selection Committee cons- 

tituted under Rule 30 of the N.C.S. Rules 1965 

readlrule 5(1) of the M.C.5. (Amendment) 

Rules 1991 for promotion to M.C.S. Grade-I. 

COMM 	
FFIOVT 
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On the recommendation of the said selection 

Committee, the Governor of Manipur was pleased 

to appoint the Applicant and 19(ninteen) other 

M .C.S. Grade-Il Officers on promo tin to 

M • C. S • Grade-I 4 th inimed ia te effect vide 

orders of the Governor of Manipur being 

No.3/9/90-CS/DP(1) Imphal dated the 9th 

September, 1993. 

A true copy of the said order 

dated 9.9.1993 is enclo sed here-

with and marked as Annexure-A/2. 

(C) 	That, it may here be mentioned that under 

Rule 4 of the Indian Administrative Service 

(Recruii3nent) Rules 1954, methods of recruit-

ment to the Indian Administrative Service 

are 

(a) by a competitive examination ; 

(aa) by selection of persons from among 

the Emergency Commissioned Officers 

and Short Service Commissioned Officers 

of the Armed Forces of the Union who 

were commissioned on or after the 1st 

November, 1962 but before the 10th 

January 1968 or who had joined any 

I .  
COM?$Ot' 	 VtI!V T 	 Contd. . . P16 . 
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pre-commission training before the 

later date but who were commissioned 

on or after that date ; 

by promotion of substantive member of 

a State Civil Service ; 

by Selection, in special cases from 

among persons who hold in a substantive 

capacity gazetted posts in connection 

with the affairs of a State and who are 

not members of a $tate Civil Service. 

Under Rule 8 of the Indian Administrative 

Service (Recruitment) ailes1954, the Central 

Government may on the recommendation of the 

State Go ye mme nt con ce med and in consul ta - 

tion with the commission and in accordance 

with such regulations as the Central Govern-

ment may, after consultation with the State 

Government and the (bmmission, from time to 

time, make, recruit to the service persons 

by promo tion from amongst the substantive 

members of a State CLvil Service ; 

(D) 	That, in pursuance of Sub-Rule (i) of Rule 8 

of the Indian Administrative Service(Recruit-

ment) Rules 1954, the Central Government may, 

on the recommendation of the State Government 

FrO,VhT 	 Cbntd. . . P17. 
I-1t(iH COUP : tMHL BENCH' 
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concerned and in consultation with the 

Commission and in accordance with such 

regulations as the Central Government may, 

after consultation with the $tate Government 

and the Commission, from time to time, make, 

recruit to the service person by promotion 

from amongst the substantive members of a 

State. Civil Service. 

Under Regulation No .3 of the Indian 

A5jninistra 	Service (Appointment by Promo-. 

tion) Regulations 1955, there shall be State 

dre or a joint cadre and a Committee shall 

be constituted to make selection for appoint-

ment to the State cadre or joint cadre of the 

Indian Administrative Service. 

According to Regulation 5  of the Indian 

Administrative Service (Appointment by Promo-

tion) Regulations 1955, the Committee consti-

tuted under Reg ulation 3 shall ordinarily meet 

at internals not exceeding l(one) year and 

prepare a list of such members of the State 

Civil Service as are held by them to be suitable 

for promotion to the service. The number of 

members of the State Civil Service to be 

included in the list shall be calculated as 

the number of substantive vacancies anticipated 

in the course of the period of 12(twelve) months, 

I 	 Contd. . .P/8. 

COM!IStO 	CF ,.1FIDVIT 
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commencing from the date of preparation of 

the list, in the post available for them under 

Rule 9 of the Recruitment Rules plus 20% of 

such number o r 2( two), whi che ye r is g rea te r ; 

That, the list of suitable officers (i.e. 

members of the State Civil Service) prepared 

under Regulation 5 of the lAS (appointment by 

promotion) Regulation 1955 shall be forwarded 

to the Cbmmission by the State Government in 

compliance of the Regulation 6 of the lAS 

(Appointhentby Promotion) Regulation 1955. 

The said list finally approved by the Gommission 

shall from the select list of the member of 

the State Civil Service ; 

That, according to Regulation 9 of the lAS 

(Appointment by Promotion) Regulations 1955, 

appointment of the member of the State Civil 

Service to the Indian Administrative Service 

shall be made by the Central Government on the 

recommendation of the State Government in the 

order in which names of the members of the 

State Civil Service appeared in the select 

list for the time being in force ; 

4/ 

fThat, on 27.3.94 the Gommittee constituted 

under Regulation 3 of the I.A.S. (appointment 

by Promotion) Regulations 1955, held its 

Contd. . . P19. 
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meeting for preparation of the select list 

of the ?I.C.S. Officers for 3(three) Substan-

tive vacancies anticipated in the I.A.S. in 

the course of the period of 12( twelve) months 

commencing from the date of preparation of 

the list. In the select list prepared by the 

Committee in its meeting held on 27.3.94, 

name of the Applicant appeared at serial No.4 

f in order of merits and the names of the M.C.S. 

Officers appeared at serial Nos.l to 3 in the 

said select list are 

• 	 (1) Shri H. Imocha Singh. 

(2) Dr. R.K. Nimai Singh. 

- 	 /(3) Shri Y. Jugindro Singh. 

The Commission (U.P.s.C.) approved the said 

select list prepared by Committee in its meeting 

held on 27.3.94 finally after due considera- 

tion in the month of August 1994 i.e. on 10.8.94 ; 

(H) 	That, the M.C.S. Officers whose names 

appeared at serial No.1 to 3 in the said 

select list prepared by the Committee in 

its meeting held on 27.3.94, had been 

appointed to the Indian Administrative Service 

by the President of India vide notification 

No.F.14015/3/94.A.I.S.(l) New Delhi the 15th 

September 1994 and notification No .14015/3/ 

Contd. . . P110. 
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94-A.I.S.(l) New Delhi the 16th February,1995 

respectively. 

True copies of the said notifica-

tions dated 15.9.94 and 16 .2.95 

are enclosed herewith and marked 

as Annexures-W3 and A/4 respec-

tively. 

( - 

	

(I) 	That, while the sal' select list in which the 

• 	 name of the applicant appeared at SLNo.2was 

in force, one substantive vacancy in the 

Indian Administrative Service in the promo tion 

	

• 	quota in the joint cadre of Manipur and Tripux 

arose on 15-3-1995 due to the sudden demise 

of one Shri A. Dwijamani Singh, lAS. But the 

Government of Manipur did not recommend the 

?l .name of the Appli cant to the Central Govt. 

for appointhient to the said vacancy in the 

joint cadre of lAS for Manipur and Tripura ; 

	

() 	That, the Applicant filed an application 

under Section 19 of the Administrative 

Tribunals Act 1985 being . 0 .A. No .102 of 1995 

• 

	

	 against (1) The State of Manipur represented 

by the Chief Secretary to the Government of 

• 	 • Manipur, Imphal, Manipur, (2) The Secretary 

(Deparbnent of Personnel), Government of 

Manipur, (3) The Union of India represented 

GDntd. . . P/li. 

C 	

/ 	'-' 1 
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1, 

IV 

-
.' 
. '• 11 ) :- 

by the Secretary to the Govt. of India, 

Deparbnent of Personnel and Adiniuistrtive 

Reforms (personnel Division), North Block, 

New Delhi and (4) The Union Public Service 

Commission rep re Sen ted by i t s Se cre ta zy, 

Dholpur House, Shahajahan Road, New Delhi 

for a direction to the Respondents and 

Pororma-Respondents to appoint the 

Applicant to the said substantive vacancy 

in the lAS arose(Jon 15-3-1995 ; 

(K) 	That, it may here be mentioned that meeting 

of the fresh Select Committee was held on 

- 	24-3-1995 for preparation of the list of 

'i. suitable Officer who are the member of the 

State Civil Service I .e, State QI. vil Service 

of the States of Manipur and Tripura in 

compliance of the Regulation 5  of the lAS 

(Appoinbnent by Promotion) Regulations 1955. 

In the said list prepared by the fresh 

Select Committee held on 24-3-1995, the name 

of the Aplicant appeared at Sl.No.2. The 

.7 said list prepared by the fresh Select 
/ 

Committee on 24-3-1995 was forwarded to 

the Secretary, Union Public Service Commission, 

Dholpur House, Shahajahan Road, New Delhi - 

110011 for approval vide letter of the 

Under Secretary(DP),Government of Manipur being 

No .3/17/94 IASP Imphal, the 24th April,1995. 

Q,ntd. . . P/12. 

- 
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A true copy of the said letter 

of the Govt. of Manipur dated 

24-4-1995 is enclosed herewith 

and marked as Annexure-AJ5. 

(L) 	That, the Ld. Central Administrative Tribunal, 

Gauhati Bench, Guwahati di spo sed of 0 .A. 

No .102 of 1995 vide final judgment and order 

dated 27-6-1995 with the direction and observa-

tion that since the meeting of the fresh Select 

Committee was held on 24-3-1995, the claim of 

the Applicant for appoinbuent to the said 

vacancy arose on 15-3-1995 on the basis of the 

Select List prepared by the earlier Select 

Committee in its meeting held on 27-3-1994 is 

covered by the latest decision of the Central 

Administrative Tribunal, Gauhati Bench dated 

20-6-1995 passed in O.A. No.176 of 1994 and 

that liberty to the Applicant to agitate the 

contention that had been urged in support of 

the present application in the fresh applica- 

tion if occasibiagrises was granted to the 

Applicant. 

A true copy of the said Judgment 

and Order dated 27-6-95 is enclosed 

herewith and. marked as Annexure-/6. 

Contd. . . P113. 
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(lvi) 	That, the said list of suitable Officers 

prepared by the fresh Select Committee in 

its meeting held on 2-3-1995 was finally 

approved by the Union Public Service Commission 

on 10-10-1995 and Union Public Service Commi-

ssion under its letter dated i-10-1995 had 

conveyed the said approval of the Union 

Public Service Commission dated 10-10-1995 

to the Govemment of Manipur. As such the 

said,list of the suitable Officers prepared 

by the fresh Select Committee in its meeting 

held on 24-3-1995 on the approval of the 

Union Public Service Commission shall fonn 

the select list of the member of the State 

Civil Service for appointment to the joint 
• 

	

	
cadre of lAS for the States of Manipur and 

Tripura ; 

(N) 	That, while the said select list approved 

by the Union Public Service Commission on 

10-10-95 is in force, another substantive 

vacancy in the joint cadre of lAS for the 

States of Manipur and Tripura arose on 

30-11-1995 due to retirement of one Shri 

Ch. I bohal Singh on superannuation. As such 

there are, at present, two substantive 

vacancies in the joint cadre i.e. (1) one 

vacancy due to çI3) of the said Shri 

A. Dwijamani Singb, lAS and (ii) one vacancy 

Contd. . . P/14. 

j F-DVlT 

tti COURT IMPHAL EENCkk  



i 

14 ) •- 

due to retirement of the said Shri Cb. Ibohal 

Singh, lAS on superannuation ; 

(0) 	That, the Go vernxnent. of Nanipur recommended 

/
,name of the Applicant whose name appear 

at S1.No.2 in the said select list prepared 

by the said fresh Select Committee in its 

meeting held on 24-3-1995 and approved by 

the Union Public Service commission on 10.10 .95 

for appoini2nent to. the second substantive 

vacancy arose on 30-11-1995 due to retirement 

of Shri Ch. Ibohal Singh, lAS on superannuation 

vidé letter of the Govt. of Manipur being 

No .3/17/94-I.AS/t'(P t) dated 04-01-1996. The 

Govt. of Tripura also gave its concurrence 

to the said proposed  appointment of the 

Applicant vide wireless message of the Chief 

Secretary, Govt. of Tripura dated 27th January, 

1996. 

A true copy of the said message 

of the Chief Secretary, Govt. of 

Tripura dated 27-1-1996 is 

enclosed herewith and marked as 

Annexure-A/7. 

(P) 	That, it may here also be mentioned that 

one vacancy which aro Se due to the 6EXpExyof 

one Shri A. Dwijamani Singh on 15-3-1995 in 

the joint cadre of lAS is kept vacant for the 

Contd. . . Ff159 
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Officer whose name appears at $1. No.1 of 

the said select list prepared by the fresh 

Select .bmmittee in its meeting held on 

24-3-1995. But due to some reasons, the 

Government of Manipur did not recommend 

the name of the Officer whose name appears 

at Si.No.l of the said Select List , 

(Q) 	That, it is also pertinent to mention that 

in the earlier instances also name of the 

Officer (Shri Kh. Dinamani Singh) whose name 

/ appears at S1.No.2 of the said Select List 

for appointment (joiteadre of 

lAS for the States of Manipur and Tripura 

was appointed earlier to the Officer whose 

name appeared at Serial No .1 vide no tifica-

tion of the Central Govt. being No .F 14015/ 

S/92-AiS(I) dated 31-12-1993 ; and Mrs. Kipgen 

whose name appears at Sl.No.]. of the said 

Select List 1993-us appointed to the joint 

cadre of lAs for the States of Manipur and 

Tripura latter on vide notification of the 

Central Govt. being No.F/14015/5/92-AIS(I) 

dated 3-3-94 ; 

(a) 	That, the Central Government has not issued. 
- 

order for appointment of the applicant whose 

name had been recommended by the State Govt. 

Contd. . . P/16 1, 
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under its letter dated 4-1-1996 to the 

said vacancy arose on 30-11-1995 due to 

the re ti reme nt of Shri Ch • I bo hal Sing h, 

lASon superannuation for the reasons 

• 	best 1own to the Central Government, 

That, in the facts and circumstances of the 

present case, there is no remedy available to him 

except the present application for the reliefs 

sought for hereunder. Ove,r and above, because of 

the very urgent situation in the present case, 

there cannot be delay in approaching the Central 

Administrative Tribunal by filing the present applica 

tion. 

That, in the view of the factsnJtioned in 

para no.4 above, the Applicant filed the present 

application for the reliefs mentioned hereunder on 

the following 

GROUNDS 

(a) For that, the Respondent No.1 had failed 

to discharge its public duties and 

statutory duties under Rule 8 of the 

Indian Administrative service (Recruinent) 

Rules 1954 and Regulation No.9 of the 

Indian Administrative Services (Appoint-

ment by Promotion) Regulations 1955 ; 

Contd. . .P/17. 
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(b) 	For that, Hon' ble Supreme Court of India 

in Union of India and Ano ther V Cynamide 

India and Another etc. reported in 

AIR 1987 S.C. 1802 held that aggrieved party 

may seek a mandamus from the Court to direct 

the Govt. to discharge their duties within 

a time frame work ; 

For that, Han' ble Supreme Court of India 

in Sharif Ahmad and others Versus Regional 

T ran spo rt Au tho ri ty, Me e rut and o the rs 

(1978)1 S.C.C. 1 held that a writ of mandamus 

may be issued to an authority to perfonn its 

inisteria1 functions ; 

For that, Hon'ble Supreme Court of India 

in U .P • State Road Transport Co rpo ration 

and Another Versus Mahd. Ismail and others 

.reported in (1991)3 S.C.C. 239 (para 12) 

held that a writ of mandamus would be issued 

to commend a statutory authority to perfona 

its duties in exercise of its discretions 

according to law but not to exercise its 

discretion in a particular manner ; 

For that, the applicant has the right to 

be appointed to the said substantive 

j racancy in the joint cadre of lAS for the 

' States of Nanipur and Tripura amse on 

30-11-1995 ; 

Contd. • • P118. 
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For that, the Central Govt. in the 

earlier instance mentioned in above 

para No.4(Q) appointed officer whose 

name appeared at Sl.No.2 earlier to 

the Officers whose name appear at 

Sl.No.i of the Select List to the 

joint cadre of lAS for the States of 

Manipur and Tripura as the name of the 

Officer at SI.. No.1 could not be sent 

to the Central Govt. due to ) 

reasons earlier to the Officer whose name 

appeared at Serial No • 2 ; 

For that, in the present case also the 
-k 

name of Shri K.K. Chhetry 	ich..ape red 

at 51. No.1 of the said Select List 

prepared by the fresh select ODmniittee 

in its meeting held on 24-3-1995 could not 

be sent to the Central Government for 

appointment to the joint cadre of I.A.S. 

for the States of Maxiipur and Tripura 

by the Government of Manipur reportedly, 

due to pendency of case against him ; 

For that, the applicant shall not suffer 

because of the inaction of the Respondent 

No.1 ; 

Gontd. . . P/19. 
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(1) For that, rights of the Applicant 

under Article 14 and 16 of the 

G3nstittion of India had been denied 

by the Respondents 

(j) For that, there are other sufficient 

- 	 reasons for allowing the present 

application. 

In view of the above facts, the Applicant preys 

that Your Lordship be pleased :- 

admit the present application 

to call fo r the re Cord ; 

to issue no tice to the Respondents 

and the Porforma-Respondents to show 

cause as to why directions should not 

be made to appoint the Applicant to the 

said substantive vacancy in the lAS cadre 

on 30-11-1995 by promotion 

upon hearing the parties to make the 

rule absolute ; 

to pass any o the r orders o r/d ire c tions 

appropriate in the facts and circumstances 

of the present case ; 

-AND - 

Contd. ..p/20. 
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Pending disposal of the present application 

Your Loxship may be pleased to pass any 

appropriate i.nterim order in the facts 

and circumstances of the present case. 

Your Lordship' s humble Applicant as in duty bound 

shall ever pray. 

b . oJ 
Signature of tbJ Applicant : 

Particulars of the po stal order in 

respect of the application fee :- 

Indian Postal Order being No.6 50 360073 to 6 50 360071 

in favour of the Registrar, Central Administrative 

Tribunal, Guwahati Bench, Guwahati for Rs.50/- 

( 10 + 10 + 10 + 10 + 10 ) 

CjMM1c,çr 	, 	1) V I 
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List of Enclosures : 

Final Seniority list of the 

M.C.S. Officers dated 8.1.1992 

vide orders of the Governor of 

Nanipur being No .22/1/88-MCS/DP 

(.ANNEXURL.Aft). 

Orders of the Governor of Manipur 

being No .3/9/90 -MCS/DP(I) dated 

9/9/1993. 

(NNExur-L2) 

Notification being No..F.14015/3/ 

94-AIS(I) dated 15/9/1994 for 

appointing the M.C.S. Officers 

to the Indian Admini strati ye Service 

by the Président of India 

(ANNExUR/) 

Notification being No .F .14015/3/94-

AIS(I) dated 16/2/1995 for appointing 

Y. Jugindro Singh,M.C.S. Officer 

to the Indian Mministrative Service 

by the President of India 

( AJJ-A/4  ) 

Letter of the Under Secretaxy(DP), 

Govt. of Manipur being No.3/17/94-IAS/DP 

dated 24/4/1995 to the Secretary, 

Union Public Service Commission, 

Dholpur House, Shahjahan Road, 

New Delhi - 110011. 
( ANNEXJJRE-A/5) 

ontd. • . P/22. 
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Judgment and Order of the Central 

Administrative Tribunal, Guwahati Bench, 

Guwahati dated 27-6-95 passed in 

O.A. 102 of 1995. 

( ANNEXLJR 	) 

Message of the Chief Secretary, 

Tripura Agartala dated 27.1.96 

to the Chief Secretary, Manipur, 

Impha].. 

-A/7) 

Qntd. . . P/23. 	- 
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VERIFICATION 

I, B. .Badrinarayan Shaxa, aged about 

38 years, 'S/O late B. Bidyasunder Sharma 

working as Administrative Officer in the Power 

Deparnent, Government of Manipur, resident of 

Bishenpur Bazar, Manipur, do hereby verify 

that the statements made in the above paras 

No.1 to 6 are true to my Inow1edge excepting 

legal points and those legal points, grounds 

and those rest of paras are based from my 

counsel which I verily believe to be txtie. 

Signature of the Aipplicant : 

Dated : L 

Place : Imphal. 

The Registrar,,. 

Central Adiinistrative Tribunal, 

Gauhati Bench, Guwahati. 

IAUHATI HH COUr JMPHML BENCt 

Gntd. . . p/24. 
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AFFIDAVIT 

I t  B. Badrinarayan Sharma, aged about 38 years, 

S/o late B. Bidyasunder Sharma working as Administrative 
Officer in the Power Department, Government of Manipur, 

resident of Bishenpur Bazar, Manipur, P.O. & P.S. Bishenpur, 

do hereby make oath and say as follows :- 

That, I am the Applicant in the accompanying 

Application and as such I am fully well acquainted with 

the facts and circumstances of the case. I have under-

stood the contents of the said Application. I am giving 

my all idavit.in  support of the said Application. This 

is true to my knowledge. 

That, the statements made in the above paras 

No .1 to 6 of the accompanying Application are true to 
my knowledge excepting legal points and those legal points, 
grounds and those rest of paras are based from my counsel 

which I verily believe to be true. 

That, the Annexure s-A/i to A/7 annexed hereto 

are true copies of the original ones. This is true to 

my knowledge. 

Dated : Lt 	c9 

By: - 

 Advocate. 

Signature ofthe Deponent : 

Q,ath 

Solemnly aIirred hfnr' me tbi the 

Thedsd2rnt is 

-. 

fpe'n!v Lnwr n 

i,dt 	 and miplained 

the tz ,  tlip dedarant ncl that. ih. 

decIin 	 perfct$y to unders.and 

them 

tf/ 	L 
COMMISSIONER OF #FFIDAVIY 
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GOV1RNMEINT OF MANIPUR 
DEPAWliJENT OF PERSONNEL & ADMINISTRATIVE RFOR4S 

(PERSONNEL DI VISION) 

QERS BY THE GOVERNOR:MANIPUR 

Imphal, the 8th January, 1992. 

No.22/l/88-MCS/Dp : Under rule 28 of the MCS Rules, 1965 

(as amended from time to time) and in cons ultation with 

the Manipur Public Service Commission, the Governor of 

/ Manipur is pleased to fix the seniority of the MCS Officers 

as below:- 

sit 
o. 
- 	 Dt f 	DateY 	Method of 

Name of Officers. 	bi;th• 
	

apptt. 	recruit- 
toMCS 	merit. 

LL 

S/Shr 

 Raghuzth Prasad 12-11-45 10-39 Direct. 

 K. K. Hugh 16-12-35 20-5-75 Promotee. 

 S.Ningthernjao Singh. 1-4-36 20-5-75 ?romotee. 

 A.Ibocha Singb 1-3-50 6-3-75 Direct. 

 L.M. Haokip 1-11-43 6-3-75 Direct. 

 T.L. Singson 1-3-43 6-3-75 Direct. 

 S. Jerol 1-1-45 6-3-75 Direct. 

B. N. Tombj Singh 1-5-37 20-5-75 Promo tee. 

9. &it. C. Kipgen 1-2-49 6-3-75 Direct. 

10 • A .Dwijamani Sirigh 1-6-37 20-5-75 Promo tee. 

 Kh. Dinamani Singb 1-3-47 6-3-75 Direct. 

 S.Kritibash Sharma 1-3-44 7-8-75 Promo tee. 

 N.Ibotombi Singb 1-8-38 7-8-75 Promotee. 

Seniority of the above 13 Officers has already been fixed 

vide Order No .23/10/78-B? dated 31-1-1982) 

S.R.Bhattacharjee 	 21-11-81 Promotee. 

K.K. Chhetry 	 4-3-53 	12-5-83 Direct. 

COMKtS!O! 	
Gzntd. . .P/2. 
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1. 
a 

2, 
a 

30 4. 
--- 5. _-- 

 H. ImochaSingh 1-9-54 12-53 Direct. 

 Dr.R.K.Nimai Singh 13-8-54 12-5-83 Direct. 

 Y.Jugindro Singh 1-2-55 12-5-83 Direct. 

 B.Badrinarayan Sharma 14-3-57 12-5-83 Direct. 

20 • S ,Sunderlal Singb 1-3-54 12-5-83 Direct. 

 Y.Tbamkishore Singh 1-2-55 12-5-83 Direct. 

 Norbert Disinarig 1-3-56 12-5-63 Direct. 

 T.Sitlhou 1-1-60 24-9-83 Direct. 

 Kh.Panniei 1-9-51 24-9-83 Direct. 

 P. Kipgen 1-10-34 10-5-84 Promotee. 

 D.hakravarty 18-10-36 10-5-84 Promotee. 

 L. Ibomcha Singh 1-12-34 10-5-84 Promotee. 

 S. Ira Singh 11-2-37 10-5-84 Promotee. 

 L .Gune shwor Sharma 1-1-42 10-5-84 P romo tee. 

 L .Mokundo Singh 1-3-40 10-5-84 Promo tee. 

 Th.Rohinilc.jmar Singh 1-4-41 10-5-84 Promotee. 

 R.H. Nungate 1-2-37 10-5-84 Promo tee. 

 H. Lakshmikumar Singb. 1-7-59 31-12-85 Direct. 

 K. Rdhakumar Singh. 1-3-58 31-12-85 Direct. 

35.. Th.Chittaranjari Singh 1-1-58 31-12-85 Direct. 

36. H. Deleep Singh 16-4-59 31-12-85 Direct. 

37. -, 	 Jason 1-3-58 31-12-85 tirect. 

 A. Tombikanta Singh 1-9-59 11-8-89 Direct. 

 R.N. Gonmei 1-3-55 22-12-87 Direct. 

 Tb. Gopen Meitei 1-3-60 9-2-88 Direct. 

 Muivab Athem 17-3-59 9-2-88 Direct. 

 Luikbam Maranchan 14-11-58 9-2-88 Direct. 

 H.Cyanprakash 29-7-56 9-2-88 Direct. 

Contd. . . P13. 
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1. 	2. 	 }. 	 4. 	5. 

 H. HarekriShna 3-12-64 9-2-88, Direct. 

 Th.Sibadutta Singb 1-4-42 1-12-90 promotee. 

 Kb.Birachandra Singh 1-1-34 1-12-90 Promotee. 

 ch.Budhichandra Singh 1-6-35 1-12-90 Promotee. 

 Tb. Shampha Singh 1-11-48 1-12-90 Promotee. 

 B. Achouba Shaxa 1-9-40 1-12-90 Promo tee. 

50 • Th.Bibari Sirigh 1-5-44 1-12-90 Promo tee. 

 Tb .Ratnananda Singh 1-9-36 1-12-90 P romo tee. 

 Kb. Amujao Singb 1-3-43 1-12-90 Promotee. 

 L. Thangtawn 1-1-50 1-12-90 Promotee. 

 A.S. Shixnray 1-3-51 1-12-90 Promotee. 

 Keishing Somi 253-41 1-12-90 Promotee. 

 Mongjam Joy Singh 1-1-65 23-9-91 Direct. 

 No turn Yaiskul Mel tel 10-4-63 23-9-91 Direct. 

 lth.Raghumani Singh 1-2-63 23'9-91 Direct. 

 T. Ranjit Singh 1-2-64 23 -9-91 Direct. 

 Bobby Waikhom 12-10-64 23-9-91 Direct. 

 Llmneikirn Slngson 30-6-58 23-9-91 Direct. 

 Luninintharig Haoklp 1-358 23-9-91 Direct. 

 S. N lnlianthang Vaiphel 13 - 7-56 23 -9-91 Direct. 

By order & in the name of 

Governor, 

Sd/- 

(Kh.Tuleshwar Singh) 
Urder Secretary(DP),Govt. ofNanipur. 

COMMIScIC 	 IF D VT 

AUHAT( HICIi COURt IMPHAL BENG8  



( 

Ffu  

GO VERNMENT OF MANIPUR. 
DEPAR1ENT OF PERSONNEL & ADMINISTPATIVE REFORMS 

(PasoNNEL DIVISION) 

ORDERS BY THE GO VERNO R OF MANIPU 

Imphal, dated the 9th Sept., 1993. 

No .3/9/90-.MCS/DP(I) : On the recommendation of the 

Selection Gommittee constituted under Rule 30 of the 

N.C.S. Rules, 1965 read with rule 5(1) of N.C.S. 

(Amendment) Rules, 1991, the Governor of Manipur is 

pleased to appoint the following M.C.S. Grade-Il 

Officers on promotion to M.C.S. Grade-I with immediate 

effect until further orders : 

Shri S. Ningthemjao Singh. 

Shri A. Ibocha Singh. 

Shri Kb. Dinamani Singh. 

Shri S. Kritibash Sharma. 

Shri N. Ibotombi Singh. 

ShrI K. K. cbhetri. 

Shri H • Imo cha Sing h. 

Shri R.K. Nimal Singh. 

Shri Y. Jugindro Singh. 

Shri B.Badrinarayan Sharma. 

Shri S.Sunderlal Singh. 

Shri Y.Thamkishore Singh. 

Shri Norbert Disinang. 

Shri T. Sitlhou. 

Shri Kb. Panmei. 

Shri D.Chakravorty. 

Shri S • Ira Singh. 

Shri L. Gunesbwar Shaxina. 

Gontd. . . P/2. 
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Shri Mukunda Singh. 

Shri Tb. Rohinikumar Singh. 

Shri R. H. Nungate. 

2 	However, the appointments on promotion shall be 

subject to any direction passed by the Hon' ble Gauhati 

High Court in the pending cases filed by some of the 

M.C.S. Officers. 

3. 	Separate orders will be issued regarding 

their postings. 

By order and in the name of Governor, 

Sd/- 9/9/93 

(Kh. Tuleshwar Singh) 
Under Secretary(),Govt. of Manipur. 

Copy to:- 

1.Tne Secretary to Governor, Manipur, 
Raj Bhawan, Imphal. 

The Secretary to Cbe±' Minister, 
Manipur. 

The P .3.. to Deputy C.M .., Manipur. 

L 

-I 

COMMISq  Vi 
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- 	-r- 	-r- 	 - - 



ANNEX!JR-A/3. 

( 	PUBLISHED IN PART I SECTION 	OF THE GAZEM, OF IrIA) 

No .F .14015/3/94-XtS(I) 
Government of India 

Ministry of Personnel, P.G. & Persons 
(Department of Personnel &. Training) 

New Delhi, the 15th September 1994. 

NO TEFICATION  

In exercise of the powers conferred by sub-rule (1) 

of rule 8 of the Indian Administrative Service (Recruitment) 

Rules,1954 read with sub-regulation (i) of regulation 9 of 

the Indian Administrative Service (Appointment by Promo timi) 

Regulations,1955, the President is pleased to appoint S/Shri 

H. Imocha Singh and Dr. R.K. Nimai Singh, members of the 

State civil Service of Manipur to the Indian Administrative 

Service on probation with immediate effect and to allocate 

them to the Joint Cadre of Manipur-Tripura under sub- rule 

(1) of rule 5 of the Indian Administrative Service(Cadre) 

R1es, 1954. 

Sd/- 
(R. VAIDYANATHAN) 

DESK OFFIR 

To 

The Manager, 
Government of Zndia Press, 
Paridabad (Haryana). 

F.No.14015/3/94-AIS(I) 	Dated the 15th September,l994. 

• 	Copy forwarded fo r info xma tion to 

1. The Chief Secretary to the Government of. Manipur, 
Tripura Imphal( with 4 spare copies for onward 
transmissicrn to the officers concerned etc.). 
The officers below the age of 50 years may be advised 
to exercise their option for membership of C.G.E.I.S. 

or S.I.S. failing whtth they will be treated as deemed 

to have opted for C.G.E.G.I.S. 

contd. . . P/2. 
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The Chief Secretary to the Govt. of Tripura, 
Agartala. 

Accountant General, Manipur, Iinphal. 

Secretary,UPSC, New Delhi,(Shri G.C.Yadav,S.O.(AIS). 

E.O. to the Govemnient of India, New Delhi. 

Sd!-.  
( R. VAIDYANATHA.N ) 

DESK OFFI CER. 

IMRNAL DI SIBU0N 

.u, s.( s.III)/a( ai)/Fo(pR)/Training Division. 
AVD.I/AI5,III Sections(with one spare copy) for civil list. 

10 spare copies. 

L 
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(o BE PUBLISHED IN PART I SECTION 2 OF THE GAZE;TIS OF INDIA) 

No .F .14015/3/94-.AIS(I) 
Government ofIndia 

Ministry of Personnel,P.G. & Pensions 
(Departnent of personnel & Training) 

New Delhi, the 16th Feb.,1995. 

1EFICUWj. 

In exercise of the powers conferred by sub-rule (1) 

of rule B of the Indian Administrative Service (Recruibnent) 

Rule s,1954 read with sub-regulation (i) of regulation 9 of 

the Indian Admini strative Service (Appoinbnent by P romo tion) 

Regulations, 1955, the P re si dent is pleased to appoint Shri 

Y. Jugindro Singh, a member of the State civil Service of 

Manipur to the Indian Administrative Service on probation 

with immediate effect and to allocate them to the Joint 

Cadre of Manipur-Tripura under sub-rule (1) of rule 5 of 

the Indian Administrative Service (Cadre) Rules, 1954. 

(R. VAIDYMJATHAN) 
SK OFFIR. 

im 

The Manager, 
Government of India Press, 
Faridabad (Haryana). 

F.No.14015/3/94-AIS(I) 	Dated the 16th Feb.,1995. 

Copy forwarded for info rmation to - 

1. The Chief Secretary to the Government of Manipur,Tripura 
Imphal (with 2 spare copies for onward trannission to 
the officers concerned etc.). The officers below' the 
age of 50 years may be advised to exercise their option 

formembersiaip of C.G.E.I.S. or $.1.8. failing which 
they will be treated as deemed to have opted for 

C.G.E.G.I .5. 

Contd. . . P/2. 
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The Chief Secretary to the Govt. of Tripura,Agartala. 

Accountant General, Manipur, Imphal. 

Secretary,UPSC,New Delhi,(Shrl G.C.Yadav,S.O .(AIS) 

E.O. to the Government of India, New Delhi. 

Sd/- 
(R. VAIDY1NATHAN ) 

DSKQFFIR 

INTERNAL DI STRIB U10N 

u.s.(S.iiI)/ro( Q4)/Fo(pR) /Training Division. 

ADV.I/AIs.III Sections(4tb one spare copy)  for civil List. 

10 spare copies. 

COMM!SO'FR I I A FFO-VtT 
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AXURL-A/5. 

BY SPEED POST. 

No.3/17/94-IAS/DP 
Government of Manipur 

Deparent of Personnel & Administrative Reforms 
(Personnel Division) 

Imphal, the 24th April,1995. 

TO 

The Secretary, 
Union Public Service Commission, 
Dholpur House, Shahjahan Road,New Deihi-ilO011. 

Sub :— Approval of the Commission to the recommendation 

of lAS Selection Committee for preparation of lAS 

Select List for Manipur Part of the Joint 

Manipur-Tripura. 

Sir, 

I am directed to forward herewith a photostat 

copy of ,  the recommendation of the lAS Selection ommi-

ttee (i.e. for the meeting held on 24-3-95 at Delhi) 

for preparation of lAS Select List of the Manipur Part 

of the Joint lAs Cadre of Manipur-Tripura and to request 

you kindly to convey necessary approval of the Commi-

ssion. 

20 	The services particulars of all members of the 

State Civil Service Officers included in the list and al so 

of those who are proposed to be superceeded by the 

recommendation made in the list are enclosed as Anne- 

xure RB/C". The ACRs are not returned so far f mm tSC. 

The relevant particulars of the State Civil Service 

Officers recommended by the Selection Committee for 

inclusion in the select list for promotion to lAS are 

shown at Anne xure 'A'. 

Contd. . . P/2. 
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The Joint Cadre,Authority of Tripura has been 

requested hereunder to convey their concurrence to the 

recommendation of the lAS Selection Committee direct 

to the UPSC under intimation to the Government of 

• 	India and the JCA. Manipur. 

In view of the above, appioval of the Commission 

may kindly be conveyed at an early date. 

Yours faithfully, 

Sd! - 

( Kh. Tule shwar Singh ). 
• 	 Under Secretary(DP),Govt. of Manipur. 

.Copyto:- 

1. The Secretary to the Govt. of India, 

Department of Personnel & Training, 
New Delhi, along with copies of aforesaid 

doouments. 

of Tripura-Agartala, 

documents for kind 
g concurrence of the 

UPSC under intimation 
the JCA. Manipur at an 

2. The Chief Secretary,Govt. 

along with abovementioned 

consideration and conveyii 
JCA. Tripura direct to the 
to the Govt. of India and 

early date. 

COMMISOI. 	FrcD VII 
AHAT, HIGH COURT IMHA(. SENG 
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NTRAL 	ADMINISTBATIV, TRIBUNAL 

GAHATI BENCH  

O.A. 102 of 1995. 

B. Bad rina rayan Sharrna. 	.. Applicant. 

-Vs. 

State of Manipur. 	 ... Respondents. 

For the petitioner :- Mr. T.Nandakumar,' Mr. Mani Lal Singh, 
Mr.Hemcbandra, Mr 1 . I. Umilal Singh. 

For the Respondents:- Mr. A.K. choudhuxy,Add1.C.G.S.C. 

-BEFORZ- 

THE HONIBL3SHRI M.G.CHOUDHARI.VICF,  cHAI1MAN. 

11HE HON'BLE SHRI G.L. SNGLYINE,EMBER (A). 

Date. 	 0 RDI 

27-6-95. 

Mr. T. Nandakumar for the applicant, Mr. N. 

Promode Char.ra Singb for respondents 1 & 2. 

Heard the learned counsel for both the sides. 

From the show cause reply filed by the respondents 

I & 2, it appears that the Meeting of the Select 

Committee was held on 24-3-95. The learned counsel 

fo r the re spondent s 1 & 2 state s on instructions 

that the name of the applicant was included in the 

list of officrs considered at the said Select 

Committee Meeting. The reply shows that the list 

has been forwarded to the Union Public Service 

Commission on 24-4-95. The out come of recommenda-

tions of the Select Committee is awaited. 

Since claim of the applicant is relating to 

vacancy that arose during the currency of the earlier 

i.e. 1994 'ist, that question is COvered by the latest 

Contd. 
 F 	 vr 
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decision of this Bench (Hon'ble Chairman, S.C. 

Mathuo and G..Sanglyine, Member (A) in O.A. 

No.176/94 dated 20-6-95. The applicant can hope 

to pursue his remedy only after the decision on 

selection 'iS finally taken by the Government. 

In that view of the matter with. liberty to the 

applicant to seek his' remedy in accordance, with 

the law including approaching Tribunal in the 

event of he being eventually not selected at the 

selection made by the Select Committee in 1995, 

the application is dispo sed of with no further 

order thereon. We give liberty to the applicant 

to agitate the contentions that have been urged 

in .  support of the present application in the fresh 

application if occasion ould arise. No order as 

to cost. 

The Ad-interim order dated 24-5-95 does 

no t survive and is here by vacated • Copy of the se 

minutes to be supplied to both the counsel. 

Sd/- M.G. Choudhari 
Vice-Chairman. 

Sd/- G.G. Sanglyine, 
Member (A) 

Memo No.102/95/2737 	Dated, the 29-6-95 

Copy for info rma tion to 
Shri T. Nandakumar Singh, Sr. Advocate, 
Kei shamthong Top Le irak, P .0. Imphal. 
Shri N. Pramod Chandra .Singh,Advocate, 
Cbingamakha Liwa Road,Bakul Makhong, 
P .0. Singjamei, Imphal. 

Shri A.K. Choudhury,Adl.0SC,C.A.T. Guwahati. 

BY 0EER 

SECTI&0FFI R(J) 

frrHR&VIT 

iA(fl4AT( 1H COURT ' 1 1 4 4t IIIENM 
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wiaizss ME:SsAGE 

10 	: CHIEF SCRRTRY 
MANIPUR IMP HAL 

(.) 

INFO : 	SCRETARY 
GOVERNMENT OF INDIA 
DEPARBYIENT OF PERaDNMEL & TRAINING 
NEW DELHI 

(.) 

FROM : 	CIUEF SECRETARY 
TRIPURA AGARTALA(.) 

T.O.O._ 	- HRS 
(.) 

ORIGINAIOR'S NO.F.2(29)-GA/94(L):DAIDAGARTkLA,THE 27th Jan.96. 

F GOVT. OF MANIPUR LETR NO.3/17/94-lAS! 

DP(PT) DATD 04-01-1996  RZGARDING APPOIN4ENT OF SHRI 

B. HADRINARAYAN SHARYIA 10 THE lAS OF MNIPUR PART OF TH 

MMLPUR TRIPURA JOINT CADRE 
(.) 

JCA TRIPURA CONCURES TO 

THE PRDPOSD APPOIN'1ENTOF SHRI SHARY1A IN lAS 
(.) 

Forwarded to :- 

The 0/C, I.S.P.W., Kunjaban,Agartaia with request 
to transmitthe above message immediately. 

( 
A. Sarkar 

) 

Under Secretary to the 
Government of Triura. 

Copy by post in confinnationforwar4ed to :-
1. The Cbief Secretary,Manipur,Impbal. 

2• The Secretary,Govt. of india, Departhent of 
personnel & Training,New Delhi. 

Sd!- 
(A.Sarkar) 

Under Secretary, to the 
Government of Tripura. 

C) 
AW11AT6 HtGH COURF MHL ENC* 
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BEFR THE CNTi4L ADII STIATIVE TREBUNAL 

GLI AhTI LHrGUTVAHATI.,,) 

O.A. NO. 	37 	OF 	1996 

Sri B. Badrinarayan Sharma. 	... Applicant 

- Versus - 

The Union of India and 2 

others, 	 Respondents 

I N D E X 

Si. No. 	 Particulars 	 Pages 

Affidavit—in—opposition on behalf 
	

1-3 

of Respondent No. 3. 

Annex. R/i = Message dt. 

Annex. R/2 = Message dt.  

•Vakalatnama 

Dated 

The 24nd April, 1996. 4 lee , J— — 
(N. Pramod Chandra Singh) 

Advocate 

For Respondent No. 3. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWANATI BENCH AT GAUHATI 

O.A. i'JO. 37 OF 1996 

IN THE MATTER OF - 

Affidavit—in—opposition on behalf 

of the Respondent No. 3 - 	in 

reply to the application filed 

in O.A. No. 37/96. 

A N D 

IN THE MATTER OF - 

Sri B. Badrinarayan Sharma 

... Applicant 

- Versus - 

The Union of India and 

2 others. 	 ... Respondents 

Contd.. .2/- 
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AFFIDAVIT-IN-OPPOSITION ON BEHALF CF THE RESPJT. NO.3 

C,m,,,tc,,.4fd/( 
I, 	<k- 7/r1q 	6ccrcary to 

the Government of Manipur in the Department of 

Personnel and Administrative Reforrns do hereby 

solemnly affirm as under :- 

1, 	That, I have carefully gone through 

the application filed by the Petitioner in the 

present case and have understood thecontents 

thereof as well as the facts and circumstances 

of the case. I swear this affidavit on behalf 

of the Respondent No. 3 in reply to the appli-

cation filed by the Petitioner. 

That, save and except, those which are 

specifically admitted by me in this affidavit, 

I deny all the allegations and contention 

made by the Petitioner in the application under 

reply. 

That, as regards paraç.raph No. 1, 2 and 

3 of the application, I have nothing to comment. 

That, as regards paraçraph Nc. 4A to 4R 

of the application,. I state that so far as the 

Contd. . .3/- 

cccrr rF t crinAmy 
Ri; CmirT 'IMHAL VENWI 
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State Govt. of Manipur is concerned, after ob-

taming concurrence from the J.C.A. Tri1ura, a 

proposal has already been communicated to Secy. 

Govt. of India, Department of Personnel and 

Financing, New Delhi requesting for issuing 

necessary order for appointment of the appli-

cant and another to the I.A.S. on promotion 

against the 2 cx isting vacancies in the State. 

vide 	4&r No. 

4-i- I 	 ne0h LiJ 

True copies of the said message 

dt.'-'W'4-Yt a r e a n n e x e d 

hereto and marked Annexure H/i 

& R/2 

5. 	That, as regards paragraph No. 5 and 6 

of the application, I state that as stated above 

- so far as the State Government is concerned all 
that are incuments on it have been done and the 

matter is now lying with the Hespondent No. 1. 

V E H I FIC A T I 0 N 

d o hereby 

verify that the statements made in paragraph No. 

1 to 5 	above are true to my knowledge based 

on official records. 

Verified at Im:.hal by the deponent on 
k1eiyarmedbeforemetisthe. 

the 22nd day of April, 1996. 
19 .U.. The declarant 

Identified by ......................... ... ._.._. 	............ r awn by 	: - 

I cciy ' 	 I 	vr and 

the 	to ttm dccIarat d ' 	 (N. P.C. Singh) 	 C 

Advocate 

COVSONtR F IFFIfl4VJT 

AUNATI HIGH COURT IM?HAL ENt 

VUA"~ 

(V'v rH-4-Prt—) 

D _. 
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2. The Ødaf scrstary to the Govt,6*f Tripura-
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- 	NEWDE1.HI 
 

INFO 1. CHIEFSEC TRIfURA •AGARTALA  
FROM I CHIEFSEC MAN IPUR IMPHAL 	 ' 'I 	 • 	 ' 

	

NO.3/1'?j94.4A$/DP 	DATED 194.1996 	U/C 
,- 	 •l 

REFERENCE OUR 41ES5IG OF EVEP4- NUMBER DATED 
17411996 REGARDING '-APPOINThLNT OF 5/SHRI K,K, 
CHHETRY. AND 6,BADR.RARAyAN SHARIIA BOTH lAS SELECT 
LIST OFFICERS TO IAS.) KINDLY EXPEDITE NOTI. 

''FlCATION OF. 5BRI K.1.CHHETRY AND B.BAORINARAYAN 

SHARMA APPOINTING THEM .. TO 1A5(1p ) PARA (.) FOR 
3A TRIPURA (.) KINDLY EXPEDITE CONCURRENCE OF 

• 

	

	'.CA TRIPURA TO THE APPOINTMENT OF SF1RIKK. 

CHHETRY IF NOT DONE Eu (,) 

-- OAK. — — - 
-_S- 	 — am 4010 — 

MOST 
p I 

XMfEDIATE 
S 	 .. 	 . ' 

( 5RRAN1 TAR4NIKANTI ) • 	
DY*5ECY.(Dp)GOvERNpiNT 01 SMANIPUR 

5. 
Ve

•. - '...................S  

C..op y  by post in conf1rat1on to *? 
• 	.-.(1)  

T. 	rctary..b-o the Govt.of India, 
••c -..::- • D 	mec!:Peraon 1& Training,Now Delhi, 

(2) -Tim Chief. Secretary to t he Covexnment. of. 
Tripuru.Agartala. . 	• 

• 	
• 	y•..•••-. 
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BEFORE THE HON'BLE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH, GUWAHATI 

ORIGINALAPPLICATION NO.37 of 1996 	 \ . 

Shri B. Badrinarayafl Sharma 	 Applicant 

Versus 

• 	Union of India & Others 	 Respondent 

WRITTEN STATEMENT .ON BEHALF OF THE RESPONDENT NO1 

I, R. Vaidyanathan, S/o Late Shri LN. 

Ramachandran, resident of New Delhi, presently working as 

Desk Officer in the Ministry of Personnel, Public 

Grievances & Pensions, Department of Personnel, & Training 

having my office at North Block, New Delhi, do hereby 

affirm and state. that on the basis of the record 

maintained in my office, I am fully conversant with the 

facts of the cases Having been authorised, I am 

• 	comçetent to file the reply on behalf of Respondent No1 

That in reply to the averments made by' the 

• . 	Applicant in the Original Application, the Answering 

Respondent submits as follows 	 • 

That the Applicant was 	considered 	for -------------- 

promotion to the Indian Administrative Service, t1anipur-

Tripura Joint Cadre from among the State Civil • Service 

Officers of Manipur by the Selection Committee lin its 

meeting held on 29/30th March, 1994 and was included at 

Sl,No,4 of the 1993-94 Select ListS The Selection 
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0.., 
2 	 . 

Committee was reported with three vacancies in. the. 

Manipur Segment of the Indian Administrative 5th-vice, 

Manipur-Tripura Joint Cadre and in terms of Regiation 

5(1) of the LAS. (Appointment by proni.otion) 

Regulations, 1955 ;  (hereinafter called, the 'Pmotion 

Regulations) a Select List carrying the names Of five 

Manipur Civil Service Officers was prepared by the 

Committee. The Manipur Civil Service Officrs iñcluded 

at SLNo 4 and 5 of the Select List were to be appointed 

to the Indian Administrative Service against .any 

unforeseen/fortituous vacancies arising in;. the, State 

Cadre during the period of twelve months from the.dat'eof 

the meeting. 	The Select List was aprove'd bythe Ution 

Public Service Commission on 10.081994 ;  u'ndèr 	u1'é 7(3) 

of thePromotion Regulations. 	 . . 

4 	 That in terms of Regulation 9(1) lof the 

Promotion Regulations, the appointment of members of-i the 
• 	

., 	 , 

State Civil Service to the Indian AdmihistrativeServ:ice 

shall 	be made by the Central Government •'n 	.the 

recommendation of the State Gove.rnment in the Oide in 

which the names of the members of the State Cvi1Servce 

appear in the Select List for the time being in1 fOrce. 

In terms of. the first proviso to Regulation :7(4.no 

appointment to the Service under Regulation 9 shaLl be 

made after the meeting of the fresh Committee to raq' up 

a fresh list under Regulation 5 is held .. On the 

	

Contd 	3 
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	 6 
recommendations of the. Government of Manipur, S/Shri 

H. Imocha Singh and Dr. R.K. Nirmal Singh, Manipur, Civil 

Service Officers included at SLNo.1 & 2 of the Select 

List were appoint.ed to the Indian Administrative. Service 

on 15.09.1994 and Shri Y. Jugindro Singh at Sl'.Np.3 of 

the List appointed to the Service on 16.021995. 

Vs. 	.3.tIc 

That the next meeting of. the 	Selection 

Commit.tee for preparation.of a fresh Select Li'st'as held 

on 24.03.1995. 	No proposals were received. by the 

Answering Respondent from the Government of Maniour to 

fill upany fortituous/unforeseen vacancy arisin during 

1994-95 in the State lAS Cadre and accordingly the 

Answering Respondent did not have an occasion.. to consider 

the appointment of the Applicant to the I.A.S. friom. the 

1993-94 Select List. 

That the averments made in . the Original 

Application in regard to non-consideration ofthe dims 

of 	the 	Applicant 	for promotion 	to 	the 	Indian 

Administrative Service from the 1993-94. Select' List 

towards the vacancy that arose in the State Cadre 1 due to 

sudden demise of Shri A. Dwijamani Singh on. 15.103.1995 

and that the Government of Manipur did not recmehd the 

name of the Applicant to the Central Governrnnt for 

appointment to the Indian Administrative Srvide, are 

matters 	with which the Government of 	Mani'riur 	is 

concerned. 	 . 

Contd 	4 



7, 	 That the meeting of the next 	Selectton 

Committee 	for the Manipur Segment of 	the 	Indian 

Administrative Service, Manipur-Tripura Joint Cadre was 

held on 24.03.195. 	Two anticipat.ed vacancies were 

reported by the state Government to the 	Selection 

Cornmit.tee as anticipated on 01.02.1996 and 01.12.1995. 

The size of the Select List was computed as "four' under 

Regulation 5(1) of the Promotion Regulations and a list 

carrying the names of four Manipur Civil Service Officers 

were prepared:- 

	

1. 	Shri K.K. Chhetry 

	

V"2. 	Shri B. Badrinarayan Sharma 

	

3. 	Shri S. Sunderlal Singh 

	

4, 	Shri Y. Tham-Kishore Singh. 

8. 	 That the Applicant was included in the list 

provisionally subject to grant of integrity certificate 

by the State Government. The Select List was approved 

by the Commission on 10.10.95. The Government of HManipur 

in their letter dated 04,01.1996 addressed the Atswering 

Respondent with a proposal for appointment of the 

Applicant to the Indian Administrative Service. T was 

inter-alia stated that a separate proposal was also being 

made in respect of Shri K.K. Chhetry, Manipu. 	Civil 

Service, who is No.1 in the Select List. 	A copyof the 

letter was endorsed by the State Government to the 

Secretary, Union Public Service Commission, wIth the 

Contd ...5 
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request to make the provisional inclusion of the name of 

the Anplicant in the Select List as unconditional f o r 

the reaason that the integrity of the applicant was 

certified and signed by the Chief Secret.ary 7  G'vernment 

of Manipur in the prescribed proforma It was further 

stated that there is no vigi lance case pending against 

the officer,  

9. 	 That in terms of the second proviso to 

Regulat.ion 9(1) of the Promotion Regulations appointment 

of an officer whose name has been included in the Select 

List provisionally shall be made after the name is made 

unconditional by the Commission on the recommendations of 

the State Government during the period the. Select List 

remains in force. Accordingl.y the Answering Respondent 

addressed the Commission for a decision on the proposal 

of the Stat.e Government to make the name of the Applicant. 

"unconditional in the Select List in terms of the said 

rule. 

10 	 That the Commission advised the Answering 

Respondent on3LO11996 that the inclusion of the name 

of the Applicant in the Select List prepated.  °n 

24O3J995 and approved on 1O1O1995 at SlMo 2,,aybe 

treated as "unconditional and •final" 

ii 	 That even though the Government ofManipur 

assured in their letter dated 41.1996 that the proposals 

Con.d6 
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for appointment of Shri K.K. Chhetry at Sl.No.1 of the 

Select List for Manipur was being sent separately 7  no 

such proposal.was received by the Answering Respondent 

till February, 1996. In terms of Regulation 9(1) of the 

Promotion Regulations, the Answering Respondent 4 was 

prevented from notifying the appointment of the Applicant 

to the Indian Administrative Service as and. until Shri 

K.K. Chhetry, M.C.S., included without condit.ioha 

Sl.No.1 of the Select List is appointed to the Indian 

Administrative Service, on the recommendations . of . the 

Government of Manipur. 

12. 	 That in the circumstances the 	Answering 

Respondent addressed the Government of Manipur with a 

/ request to forward proposals for appointment of the 

Select List.Officers to the Indian Administrative. Service. 

Annex. . in accordance with the Rules vide letter No.14015/15195- 

R-I. 
AIS(I) dated 08.02.1996. 

13. 	That in the absence of any reply from 

the Government of Manipur to the communication dated 

08.02.1996, the Answering Respondent addressed th,e State 

Government again on 22.02.1996 explaining the rules 

( position and made it clear that unless and until the 

proposal for appointment of Shri K.K. Chhetry .Jnchded 

unconditionally at Sl.No.1 of the Select List is received 

by the Government of India, it is not possbie . to 

consider the proposal of the State Government for 

Rt,JL 	Corit.d 



Annex. 
R-II. 

appointment of the Applicant at Si.No.2 of the Select 

List to the Indian Administrative Srviqe, 

as proposed by the State Government, in terms ..of 

Regulation 9(1) of the Promotion Regulations. It was 

further observed that in the circumstances the earlier 

proposal sent by the State Government in respect of the 

Applicant is not acted upon by the Central Government as 

such a step will he violative of the provisions laid 

down in the Promotion Regulations. A copy of the 

letter No.14015/15/95-AIS(I) dated 22.02.1996 is annexed 

to thereply. 

14. 	That later on the Government of ManipurorwaLthd 

prnnsalsfnr appointment of Shri K K Chhetv, MCS, at 

S.No.1 of the Select List to the lAS on the 29th March, 

1996, simultaneously marking a copyof the propqsal to 

the Chief Secretary, Government of Tripura, Agartala, 

with the request to convey concurrence of the Joint Cadre 

Authority, Tripura to the proposal, to the Government of 

India On receipt of the approval of the Joint Cadre 

Authority, Tripura, to the proposal, this repondent 

issued Notification No.14015/15/95-AIS(I) dated 24.4.1996 

appointing 	S/Shri K.K.Chhetry and 	B.B:Sharm, 	the 
. 	 ,. 

applicant to the Indian Administrative Servic. . 

Contd .. 
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That in Para (Q), the Applicant has :a1lead 

that earlier Shri Kh, Dinamani Singh whose name appeared 

at SLNo,2 of the said Select List for 1993-94 for 

appointment in the Joint Cadre of Indian Administrative 

Service ;  for the States of Manipur and Tripura, was 

appointed earlier to the officer whose name appeared at 

Sl.No.1 vide Notification of the Central Government dated 

3112.1993 and that Smt. C. Kipgen whose name appears at 

Sl.No..1 of the said Select List. for 1993-94was appointed 

to the Indian Administ.rative Service vide Notification of 

the Central Government dated 03.03.1994. 

That in reply to the above mentioned averments 

•the factual position is submitted as follows. In  the 

Select List prepared by the Selection Committee for 

Indian Administ.rative Service ;  Manipur-Tripura 	Joint 

Cadre in its meeting held on 24.03.1993, Shri N 	Tombi 

Singh, Smt. C. Kipgen, Shri Kh. Dinamani Singh and Shri 

S. Kritibash Sharma were included at Sl.Nos. 1 to 4 of 

the Select List respectively. This Select List was 

prepared against two vacancies in all; one existing 

vacancy available from 01.03.1994 and another anticipated 

vacancy from 01.041994. Shri N. Tombi Singh and Smt. 

C. Kipgen were included at Sl.No.1 & 2 of the Select List 

provisionally subject to clearance of enquiries :pending 

against them/grant of integrity certificate by the State 

Government. Shri N. Tombi Singh expired on 12.081993 

Contd ...9 
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without getting promoted to the Indian Administrative 

Service. 

That the Government of Manipur addressed the 

Commission on 29,01.1994 furnishing the integity 

certificate in the case of Smt, C. Kipgen and further 

stating that the case pending against Smt. Kipgen had 

been closed with the administration of a warning to be 

more careful in future and further that the warriin,g given 

to Smt, C. Kipgen was a simple and non-statutory warning 

which does not amount to a penalty under the disciplinary 

rules applicable to the State of Manipur.  

That the Union Public Service Commission in 

their letter dated 18,02,1994 advised that the inclusion 

of Smt. C. Kipgen in the Select List on 1992-93 be made 

as "unconditional and final", 

That in terms of the second proviso to 

Regulation 9(1) of the Promotion Regulationswhile making 

appointment of an officer junior to the 	elect List 

Officer whose name has been included provisionally in the 

Select List ;  one post will have to be kept vacnt for 

such a provisionally included officer, 	
The GHerrment 

of Manipur sent proposals for appointment of $mt.. C. 

Kipgen subject. to her name being made unconditidnal by 

the Union Public Service Commission and Sh, Kh, Dinamani 

Singh included unconditionally vide their letter, dated 

30,101993. 	Invoking the above mentioned provision one 

RLUAL 
Conid .. .10 

4.: 



the 

be 

t. the 

with 

List 

osition explained in 

observed that 	the 

Answering Respondent 

the 	rules 	while 

is totally .misplaced 

= 	10. 	 4/ 

post was kept reserved for Smt C. Kipgen at SLNo2 of 

the Select List, Sh. KhDinamani Singh at SLNo3of the 

Select List was not.ified for appointment to the Indian 

Administrative Service on31121993 

20. 	 That in terms of Union Public 	;Service 

Commission's letter dated .1802.1994, Smt C. Kipgen at 

SLNo2 of the Select List became unconditional in t.he 

Select List and her appointment - to the Indian 

Administrative Service was notified by the Answering 

Respondent on 03=031994 

21. 	 That in the light of 

the preceding paras, it may 

allegation by the Applicant tha 

/did not act in accordance 

implementing the 1993-94 Select 

and deserves to be rejected 

22. 	 That the Applicant while making the ayerrnents 

against this Respondent ;  has displayed his total 

ignorance of the factual rules position as also the facts 

and circumstances behind the appointment of Smt. C. 

Kipgen and Sh Kh. Dinamani Singh to the Indian 

Administrative Service with effect from 0303:J94.and 

31.12.1993 ;  respectively. 

H 
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., 

That in view of the position explained in the 

preceding paras action of the Answering Respondent in not 

appointing the applicant to the Indian Administ.rat;ive 

Service ahead of his senior in the Select List 	fully 

justified in terms of the existing provisions in the 

Promotion Regulations and that in the absence. of any 

statutory bar against the, appointment of Shri KK. 

Chhet.ry at SLNo1 of the Select List to t.he::Indian 

Administrative Service,yet to be brought to the no.ice of 

this Respondent by the State Government ;  this Respondent 

will only be seen to be violating and acting contrary.: to 

the provisions contained in the Prom.otion Regulations. to 

which the State Government ;  the Central Governmeht and 

the applicant are equally subjects 

That the Answering Respondent has been prompt 

to appoint the Applicant to the Indian Administrative 

Service pursuant to the proposals forwarded by theiState 

Government immediately after the proposal for appointment 

of Shri K.K.Chhety at SLNo1 of the Select List Was 

received 

25 	 That in view of the submissions made An the 

preceding paragraphs, the O.A.deserves to be d.smied 

with costs 	It is prayed accordingly. 
nathan) 

; 

Deponen1 	 TT 

New Delhi - 110 001 	Through Sen,or Centr1ot ç 

Dated the 1Ltt Eo\' 	Standing Counsel 

H... 	.:. 	 . 
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VERIFICATION 

I, the above named R. VAIDYANATHAN, dO ç  hereby 

affirm and state that the contents of this •. ritten 

statement are based on information derived from official 

records and the legal advice received by me and believed 

to be true. No part of this reply affidavit is false 

and nothing material has been concealed therefrom. 

Verified at New Delhi on this 	 Day of 

1996. 

DEPONENT 

) 

(R.V i. 	nan 

.k Off,r 
fyi 

•ett of PersonneI& Trg 
TR 

Govt. of India 
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MOST IMMEDIATE/EW FAX 

'3 

4overrimerit of India 
.Miri:i.try of Personnel, Public Grievances & Pensions 

Department ;  of Personnel & Training 
Nith Eloc::, New Dclh:i 

F.No.1401i/15/9-.-AIS'I) 	Dated the 

To 

The 'C:hief Sec etary 
Go,'erric'nit of Mar I pun 
Dc::ït(jiEit; cf FeIsoiiel 
QrLonhei Dlvi iCI 

IMPUP.L 

8th, February, 1996. 

cc 1396 :  

• I........ l 	J 	 r I 	 I. I.. 	 r. ....................... . 	 • ......... L. 	I I. 	 . 	. •. 	... 	 r ZIIJ. 	r.JJ 	r:. : JIi!.fl;,ii. 	::J.IIyH 	_.'iI'_(C 	 •; 

Seiec.t;c.H Committewmeeting 1oi pr:omcticic 	of 	SOS 
Officers to the Ii\S• C: t :.nc 	 Tr:i.p...ira Jcirr: 
C.re (MAniPur Segment) 	ri.gari1 :1. 

	

;ç......cfcr to the pi - opo•;l for 	appirtment 
of 	.q 	: 	 r 	c.tririaray:ni Siama, rlc:9, to the lAB, 	made 	iq 	the 

- 	 •. • 	 I . 	 , 	?' 	.1 	r 	r r 	.. 

	

• 	 LUV(;'IJfflHt. 	.tE'(*fl 	IO.:, .1.1/ 	L,/L,rI.I 	 .L 	;': 	on 	the 
yz 

 
cJIU/C s'JE<t C.i1 1 t to sayas N I 

of the 	cim 	( 	c 	tc(tI 	1 	, 	Lic 	tf 
GOVCI ufliCOt 	had assur ed that a s 	ai -d c pi iio] for 	cih1 1 1111 Ist 

of Shri,K.K. Chhetry, MCS, included ublonditionallyat si Nc' .s uf 

	

"I 	 . 	
c:t: 	i 

	

. 	the 	current: Ss'le 	List 	s being made to the Govt 	of 	inidia 

	

. 	 saciip has not beers forwarded to this Department till date 	in 
t Ile meanwhile, 	the Union Public Service Commission 	in thcir 
lettc No F , J '- PlO' I dated—W.1. 96 have advised the 
inclusion of. Shri E.B. Sharma at SI .No.2: of the current Select 
Ust . for I1oii it, h i c "uiicoriditior,al and final' 

	

• . 	 In terms of the provisions contained in Regulation 9(1) 
of the lAS (Appointment by F'rc'motiô.n) Regulations, 195, there •j 
a. mandate on the C:entral Government to make . the apjolnstment of 
Selcit List State riil Servic e Officers to the IPG only an the 
cs'r'der in which their names appear in the Select List in force fbr 
the time being. in tIseabsencc' of any •:jII':slcc.I;1om from the 

• Staate Govt. t'r'ang3.rsgfcIth the c.i rcumstan ces. in which the 	State 
Govt 	is prevented from forwarding the proposal for appointment 
of 	Shri K.K. Chhetr'y at Sl.No..1 to the I.A.S. against the 	first 
vacancy, it is not possible for the Govt. of India to proceed 
with considering the name of Shri Dadrinarayan Shar'rra at 31 . Nc .2: 
of the Se'l e.ct List for promotion, to the lAB 

	

• 	. 	 . 	 . 

• 	. 	 • 	. 	,•, 	. 	. 	. 	 . 	. 	 ot' 
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lor 	
Th Statc Government s requested to fo1 	 oposals pu nitrn it 	of 	the 	Sc 1 ect Li t 	of Ii cc s 	to 	th 	Iii' 

	

dmjrsjstr-jy0 	Servic:e strictly In accoi:day'cp wily the 	r- evélar,t 
Rules and Reu1at ions governing AcMitmentland appoifltciiérit 'to the Sei-yi C. 	 - 	

0 	

S 

	

Yours. faihfui1y, 	•0 

0 ' •  

	

<F:- VAIDYANATHINS 	: • 
Desk 'Uffa -Cel- 

F.No.146l/l5/92AI5(I) 	 Dated th 	8th-, Ferary, 19961 

Co , 

1. 	Te 	Seci-:-t-1--, 
11 	

kIri:i.oi-i 	PctJ::jjc. 	Sei-yjci. 	Comm'ission,0010 
Slihj ehr Rod. New Delhi (Shr-i N. Namasivayri , Under 

	

5ec ....eL::tr-y ) 	 . 

	

'The C:h I el Sec r - eti-y Government,of Ti pur-.a AgartaiAl 	, 

• 	.• 	 - 	 - 	. 
VAIDVANATHAN.) 	. 
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MOST IMMEDIA!rE 
-. 	 . 	ByPAX 

. 	Gqvernmen.t of -India 

Mi.nistDyo ]Persor'êi , pub]jc Grievances & p ? 9t.r-.'. of Prsoi 
Department of Personne1 & Training 

North Block, New Delhi 

( 	. 	F. No. 1401 5/15/95-.-AIs(x) 	 Dated the 22nd February, 1996. 

To 
The Chief Secretary 
Government of Manipur 	. 	 . 
Department 0 Personnel & A.Rt, 	 met cC Per'so:; 
Personnel Divrsion 
IMPHAL. 	.. 

(Kind Attn: Shri Kh. Raghumani Singh, Under Secretiry (1YP) ')•'i .:-.: -. 

Subject: 

	

	Selection Committee Meeting for promotlh of CS 
Officers to the lAS Cadre of Manipur_Tripura Joint  
Cadre (Manipur Segmer.t) - regarding. 

Sir, 

I am directed to refer to thio Department letter of even 
number dated the 8th February, 1996, sent in response to State 
Government letter No.3/17/94-IAS/Dp(pt) dated 4.1.96 on the above 
subject and to say as follows. 

in pare 2 of State Government reference dated 4.1.96 
cited above, it was reported that a separate proposal for 
appointment was also being made by the State Government to the 
Central Government. in respect of Shri K.K. Chhèty,M'd, who 
stands included at Sl.No.l in the Slect List. 	In para 3 of this 
Department letter dated 8.2.96, it was made clear to the State 
Government that unless and until the proposal for appointment of 
Sr)ni K.K. Chhe -try included "unconditionally" at Sl.No.1 of the 
Select List is received., in terms of Regulation 9(1) of the I.A.S. 
(Appointment by Promotion) Regulations, 1955, it is not possible 
to consicer the prpposal for appointment of Shri B 	TBãdrinarayan 
Shrma at Sl.No.2 of the Select List. as propose....by 	State 
Government. 

It is observed that no reply has been received from th 
State Government explaining the - circumstanc'jn'"ch 	the 
proposal for appointment of Shri K.K. Chhetry to the lAS has not 
been forwerced by 1  the State Government till date 	Ii te 
clrcumstaiices, ujheearlier proposa' sent by thetaté Gp/erimt c_ 
in respect of iShfi B. Badrin&rayn Sharma, at Sl10 2 of the 
Select List, is not acted upon by tle Central Gbe nme 	Uch'a .  
step will be violative of the provisionE,  laid down In Regulation 
9(1) of the Promotion ?.egultcn. 

	

Feeejt 	of 	Ls cormunIcetjon 	may 	kindly 	be 
acknowledged. 

Yours faithfully. 

RF1-r  

(R. VAIDYANATHAN)" 
y O' 	 Desk Officer' Des çcç-? 
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(To BE PUBLISHED IN, PtRT I SCTI'N 2 OF T GZTE OF L.DIA) 
No,F, 14OJ- 5J15/ 95 4Is ( I ) 
Government of India 

• 	. 	Min±tr3à :PrsbnreI,publiGriovances & Pensions 
& Training) 

0 0 	••  

•..v - ...,.. • 

New J:x1hi,the ' 	]pril,1996 

- 

- 	I'i exercise of LñC ooers ' cOnfrre 	y ub-ru1e(1) of 
rul.c 8 o the 4  Indian'Arnin1strative Service(flecmtrnent)ules, 
1954 read with uo-rctla.ion (1) of regulation 9 of the Indian 

fitr&te Servie(Appointrrfnt by Pz'orot1on)Re9ulat1ons, 
l5he Piesident is pleased to poir1t S/Siri (lK.K.Chotry 

24 and () B.B.Sharmà., members of th State Civil Service of 
Manipur o the Indith Adkniiustrative service on probation iith 
xrnMedte of'ect and to 11oca.te theM to the ornt Cre of 
Man.ipur-Tripua iner sub-rule (1) o rule-S of th ndiar 
Adnjttvo 86rvice (Cadre) ulesl9S4 

.:(RvAxDyAMrr AN) 
DESK .OFFR 

To,. 	 •• 	•• -•••..• 	. 	
• 	 •• 	 •••.. 

The Manabjez, ' 	. 	 ..• 	-.•.. 
Govt. of. India Press, 
Fari,b(Haryana). 

F.Nc.14015/l5/95-IS(I) 	Dated the:y_- ,,h April,1996 
* Copy forw:fornormationto.:_ 	 • 

1, The Chief Secretary to the Government QfMniur, Imphal 
(with 2 spare copies for onwar transmission 4 t.o .tE 
officers concerned etc.).The officers below thage of 
50 years may be advi.sed to exrciso the:option for ,  

• • 	membership of C.G.E.I.S. or S.I.S. ,fà11pç which they 
• 	. will be treated as deemedt lTav •Otedft C.G.E.G..I.S. 

2. • The Chief $eretaty to th Got. friirà,Agartala. 
0 

3 4 	Accountant General, Manipur, ImphQl •, 
- 	 0 

4 4 	Secretary, UP 3 C, New Delhi (.Shri.G.C.Yadav,S..o.(AIs)... 
5. 	E.O. to the Government of India, New Delhi.. 

•(r.vAI)YANAmAN) - -• 

	

1SK. 	 ICE 

0 	 s.(s.xI±)/1o. ( a4)/Eo(p)tTraining Division. • 	 0 

AVD.I/4\IS.III ections(with one SpQre copy)f or Civil List. 
10 spare copies. 
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